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O R D E R 
(Virtual Mode) 

 

 
21.01.2021: Learned Counsel for the Respondent No. 1 submits that he 

has filed the Written Submissions through e-mail, he is directed to file the 

physical copy of the same within a week. 

 Learned Counsel for the Respondent No. 2 prays and is granted one 

week’s time for filing ‘Reply Affidavit’. 

 Learned Counsel for the Appellant prays and is granted one week’s time 

to file Rejoinder and Written Submissions. 
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 As per order dated 08.12.2020, the matter be listed before Court No. 2 on 

2nd February, 2021. 

  

  

  

[Justice Jarat Kumar Jain]  
Member (Judicial) 

 
 

 

[Balvinder Singh] 
Member (Technical) 
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